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(b) Tlie
communal

necessity of  maintaining
harmony and public order
has been time and again stressed on
the State  Governments.  Suggestions
have been made to them to stream-
line tbe administrative and intelli-
machinery and fo,  measures lik,
arrest of anti-social elements, search
and seizure for the recovery of arms
and ammunition and action against
the  elements inciting communalism.
Central forces have also been made
available to the States as and when
requests for the same ar, made.
Apart from this, timely alerts are
sounded and guidance and advice pro-
vided as and when required. A de-
tailed set of guidelines 'for effective
control of communal violence which
was reviewed and revised in 1985 has
also been circulated amongst all the
State Governments.

context that
Programme of the for-

2. It is also in this
the 15-Point

mer Prime Minister Shrimati Indira
Gandhi was commended to the State
Governments. T'ne re-constituted
National Integration Council will also

inter-alia suggest ways and mean; to
promote communal harmony in the
itry.

(c) Achievement of communal har-
mony is not a one time exercised and
the Government's policies are inter-
alia aimed at achieving all round
communal amity and prevention of
communal violence.

Setting up of Heavy Water Plants

496 SHRI GANESHWAR KUSUM:
Will the PRIME MINISTER be plea-
sed co state:

Ca) whether Government propose
tc set un some Heavy Water Plants
during the Seventh Five Year Plan
period,

(b) if so, what « the number the-
reof; and
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(c) which places have been identi-

fied for location of such plants?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND

TECHNOLOGY AND IN THE DE-
PARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGy

ELECTRONICS AND SPACE (SHRI
SHIVRAJ PATIL). (, Yes, Sir.

(b) and (c) Only one Heavy Water

Plant is proposed to be set up at
Hazira in Gujarat during the ‘'ith
Plan.

Memoranda and Resolution by Gov-
ernment Employees for Repeal of Article
310 and Second Proviso to Article 311(2)

497. SHRI SUKOMAL SEN. Will
the PRIME MINISTER b, pleased to
state:

(a) whether Government have re-
ceived memoranda and resolutions
from different trade unions of Gov-
ernments employees in the country

and also from other trade unions for
repeal of Article 310 and second pro-
viso to Article 311(2) of the Consti-

tution in view of the recent judge-
ment of the Supreme Court in the
matter; and

(b) if so, what steps Government

the matter to
interest of  Govern-

contemplate to take i,
safeguard  the
ment employees?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUB-
LIC GRIEVANCES AND PENSIONS
(SHRI BIREN SINGH ENGITI): (a)
Yes, Sir.

(b) After a careful consideration of

the judgement of the Sup-
reme  Court, Government  are
of the view that any  ap-

I prehension of insecurity of tenure of
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service tor Government servants ari-
sing out oi this judgement is due to
“n inadequate appreciation oi' the va-
rious aspects ot the judgement. Arti-
cle 310 does not confer unfettered
powers on the President or the Gov
ernor.  Tbe  pleasure  of  President/
Governor under Article 310 is exer-
cisable subject to other express pro-
visions of the Constitutions, including
Article 311, which provide valuable
protection to the civil servanis in fcie
matter of their tenure of serviee.
Further, the judgement clarifies the
correct parameters of the  Constitu-
tional protection granted to the Gov-
ernment  servants under  Article 311
(2) in the matter of dismissal, remo-
val or reduction in rank and does
not in any way alter abridge the
constitutional ~ guarantee  available to
them in the matter of tenure of emp-
loyment. While explaining the scope
of the exceptions to Article 311(2)
enumerated in the second proviso to
the Article itself, tfie Supreme Court
has also spelt out clearly.
the guiding principles to b, followed
by the competent authority, when
action is taken under any of the three
clauses of the aforesaid second pro-
viso. The judgement does not take
away the right of the aggrieved Gov-
ernment  servant to  invoke  depart-
mental remedies and seek judicial re-
view in appropriate cases. Govern-
ment have also issued suitable guide-
lines to all administrative authorities
based on the judgement of Supreme
Court.

Percentage of forest area of the
country

498. SHRIMATI SUDHA VIJAY
JOSHI: Will the PRIME MINISTER
be pleased to state:

(a) what was the percentage of
the forest area of the country to the
total area at the time of independence
of the country and what is the pre-
sent percentge;

(b) whether there has been a de-
crease in the forest area; if so, what
are the reasons therefor; and
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(¢) what measures are being tate*
to increase the forest area and main-
tain the ecological balance?

THE MTNISTER OF STATE IM
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI Z. R. ANSA-
RI): (a) and (b) Statistics of record-
ed forest area of the entir, country
ai'e available since 1951 only. The
percentage  of the recorded forest
area 1o the total geographical area
then and now are 21.84 and 22.73 re-
spectively. The survey conducted
erecently through remote sensing
however shows that the actual forest
area in th, country is substantially
lower.

(c) The following measures are be-
ing taken to increase the forest area,
enrich the forest cover and thereby
maintain the ecological balance: —

(1) Strict enforcement of Forest
Conservation Act, 1980 to minimize
diversion of forest land to non-fo-
rest uses.

(2) Strict enforcement of Indian
Forest Act, 1927 and of various
other enactments to prevent unau-
thorised felling of trees.

(3) Enlisting people's co-operation
for developing and improving fo-
rest wealth through setting up of
the National Wastelands  Develop-
ment Board.

(4) Increased afforestation ef-

forts .

(5) Establishment of decentralis-
ed nurseries to provide easy avail-
ability of seedlings.
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